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(b) and (c) Hindustan Lever Ltd. has 
been permitted to retain 51 % shareholding 
.by Unilever PLC, U.K. under the FERA, 
1973. Operations of foreign multinational 
·companies operating in India are governed 
'by the provisions of the FERA. The pro-
posal of Hindustan Lever Ltd. to transfer 
,the units will, therefore, be considered on 
merits. 

Issue of orders RE : Increasing Pensionary 
Benefits 

5373. SHRf A. NEELALOHITHA-
DASAN NADAR: Will the Minister of 
FINANCE be pleased to state : 

(a) whether the pre-1979 pensioners 
were excluded when Government of India 
issued a new order increasing the pensionary 
benefits; • 

(b) if so, the reasons therer or ; 

(c) whether the Supreme Court has 
issued a judgement directing Government to 
give the increased benefits to old pensioners 
also; and 

(d) if so, the details of the directions 
given in the judgement and the reasons for 
not implementing them so far ? 

THE MIN1STER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAO) : (a) Yes, Sir. 

(b) Pension is regulated in accordance 
with rules in force at the time a Government 
servant retires. Since the method of calcula-
tion of pension was liberalised with effect 
from 31.3.1979, tb~ persons who had retired 
before that date were not given th~ benefits 
effective from 31.3 1979. 

(c) and (d) The judgement strikes own 
the difference between the persons retiring on 
or after 31.3.1979 and those retiring before 
that date in regard to moth od of calculation 
of pension for those governed by CCS 
(Pension) Rules, 1972 and by Army Pension 
Regulations. 

The variou issues arising out of imple-
mentation of the Supreme Court's judgement 
have been carefully considered and necessary 
instructions are likely to be issued soon. 
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~tT Cfi~a- ~ fCfi t:(1:fl 1'!i~T" Iifi~T a:rq'~ 
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Drop in Projects Proposed by Pri,ate 
Sector 

5375. SHRJ G. Y. KRISHNAN: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether Government's attention 
has been drawn to the 'Indian Express' 
dated 18 July, 1983 that a serious invest-
ment famine is in the offing and public 
financial institutions are alarmed at the sharp 
drop in projects being proposed by the 
private sector for financing; 

(b) whether it is also a fact that 
there is no plan for the new year ; and 

(c) if so, the details regarding the 
policy of Government in this regard? 

THE DEPUfY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) to (c) The 
pre s report appearing in the 'Indian Express' 
dated 18th July, 1983 has come to Govern-
ment's notice. It is not correct that there 
is sb rp drop in projects being proposed 
by the private sector for financing. In fact, 
from the figure below, it would be seen 
that during the ) t three ye rs both the 
number of applications and the amount of 
as istance sought from institutions are 
in ing, 

•• Not recorded. 

(Rs. crores) 

Year No. of Amount of 
(July-June) applications assistance 

sought 

1980-81 268 1359 
1981-82 302 1707 
1982-83 316 1989 

As at the end of June,1983, 167 appli-
cations for assistance for Rs . 1159 crores 
were pending with the all-India financial insti-
tutions as against 103 applications for Its. 
630 crores as at the end of June, 1982. 

12.00 brs. 

(Interruptions)** 

• MR. SPEAKER: Don't record. 

(1 nterruptions) 

PROF. MADHU DAN D A V ATE. 
(Rajapuf): Sir, I have given an adjourn .. 
ment motion. Why don't you ask us to 
make submissions? 

MR. SPEAKER: The normal proce-
dure for anything is the time factor. I have 
received your adjournment motion; 

I have received the CaJIing Attention 
Motion Both, I have received. 

I must submit to this House very obe-
diently and very correctly, I think. that I 
must get some facts before I can do that. 
(Interruptions) Please sit down. 

SHRI ATAL BIHARI VAJPAYEE 
(New Delhi): Here are the . facts, Let 
the Commerce Minister deny it. 

MR. SPEAKER: Mr. Professor, this 
is from this morning's paper. I have to 
write and get the facts. I have already, with 
out a minute's delay, written. I cannot 
tak~ anything for granted. (Interruptions) 




